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MP FOREST DEPARTMENT

OFFICE GENERAL, FOREST DIVISION CHHATARPUR M.P.
Jawahar Road, Chhatarpur (M.P.) 471001, 07682-245316 (O), 245316 (Fax)
E-Mail: dfotchtour@mp.gov.in

3

No./M.Ch. / 2022/2215 Chhatarpur, Dated 25-4-2022

To (Necessary)

The Collector (Mineral)
District Chhatarpur

Subject: Regarding Order dated 21.01.2022 passed by Hon'ble
Nation Green Tribunal Principal Bench at New Delhi.

Reference: Your letter number / 333 / Mineral / 2022 dated
07.02.2022

The information sought in relation to the order dated
21.01.2022 passed by Hon'ble Nation Green Tribunal Principal
Bench at New Delhi in the context of application number

389/2021 Seema Chauhan vs. Government of M.P. is as follows:

1. Additional Principal Chief Conservator of Forests (Land
Management) Bhopal vide letter no. / F-1 / FP / MP /
MIN /45288 / 2020 / 2421 Bhopal dated 31.07.2020,
the room no. P. 280, 281 (Beat Veerampura) Room No.
P. 284, (Beat Shahpura) Room No. P. 285, 286, (Beat
Sagoriya) Room No. P. 287, 296 (Beat Gadohi) Room No.
P. 302, (Beat Dardauniya) accepted the online proposal
of Essel Mining and Industries Limited for the Bundar
project (Diamond production), on the accumulated area

of 382.131 hectares of forest land, and instructions

/ /Translated Copy of page 1 of Action Taken Report (Annexure-1)//




were received to take action after receiving the hard

copy.

.Vide Official letter no. / M.Ch. / 3161 dated
13.08.2020 the hard copy of the proposal for site
inspection of the Deputy Divisional Officer Bakswaha
was sent and directed to send the report based on the

fixed points.

.The Additional Principal Chief Conservator of Forest
(Land Management) Bhopal vide letter no. / F-1 / 2712
dated 26.08.2020, due to the excess of forest applied,
while sending latitude / longitude of 35 points for the
calculation of trees standing in the forest area, directed
to calculate by putting plots of 100X100 meters and It
was also directed to count the trees proportionately in

the area of 382.181 hectares.

.Deputy Divisional Officer Bakswaha vide letter no.
1197 dated 08.11.2020, the site investigation report
was received based on the points, in which the tree
count sheet was not annexed, which was made
available separately later and the list of wildlife present
in the said area was also made available, in which any

wild animal was not mentioned.

.Received instructions regarding preparation of

alternative plantation plan vide letter no. 4340 dated

/ /Translated Copy of page 1 of Action Taken Report (Annexure-1)//



21.12.2020 of the Additional Principal Chief

Conservator of Forests (Land Management) Bhopal.

. According to the Order dated 15.12.2020 passed by
Collector Chhatarpur in Case no./ 0002 / A-59 /
Diversion /2020-21, Khasra No. 364/1 admeasuring
84.000 hectares, no. 26/1 admeasuring 150.000
hectares and 364/1 admeasuring 1481.131 hectares
total area 382.131 hectares has been reserved for the

forest department for alternative plantation.

. As per the instructions of the then Divisional Forest
Officer Chhatarpur, letter no. 1662 dated 24.12.2020
and letter no. 1661 dated 24.12.2020, The
compensation was communicated after making an

alternative plantation plan.

. Vide Official letter no. / M.Ch. / 2169 dated
28.12.2020 hard copy of the original proposal and
compensation for technical approval and alternative
plantation plan has been sent to the Chief Conservator

of Forests.

. Chief Conservator of Forests Chhatarpur vide letter
no. / M.Ch. / 5005 / dated 30.12.2020, the
compensation for the alternative plantation plan
was received forrectified, after the correction, the

official letter no.

//Translated Copy of page 1-2 of Action Taken Report (Annexure-1)//



8459 dated 30.12.2020 was again sent to the

Chief Forest Conservator Chhatarpur.

10. Vide Order No. / 652, 653, 655, 656, 657 dated
31.12.2020 of Chief Conservator of Forest Chhatarpur,

technical approval has been given.

11. Vide Official letter of Chief Conservator of Forest,
Chhatarpur No. /M.Ch./02 dated 02/0/2021, The copy
of the case part-III was sent to the Principal Chief

Conservator of Forests (Land Management) Bhopal.

12. There is IVB category forest of mixed species and

forest of 0.1 to 0.6 density in the applied forest land.

13. A total of 2,15,875 trees standing in the forest land
have been assessed, in which an estimated 37,334 trees
are of teak wood. The above trees will be cut in 10 to
12 years respectively after the commencement of the

exploitation work.

14. Official letter No. / F-1 /822/20-21/10-11/126
Bhopal dated 12.01.2022 of Principal Chief
Conservator of Forests (Land Management) Bhopal to
Inspector General of Forests, Government of India,
Environment and Climate Change, details have been

given to the Ministry, New Delhi, in this regard, in

//Translated Copy of page 2 of Action Taken Report (Annexure-1)//



which comments have been given regarding the matter,

photocopy is attached for perusal.

15. Presently the matter is pending with the Government
of India, Ministry of Environment and Climate Change,
New Delhi for principal approval. All the decisions
related to the matter have to be taken by the
Government of India only. The matter is communicated
online from the forest division level only by following
the prescribed procedure as per rules, which has been
mentioned in the earlier points. Presently no action is

pending from this office.

The report is forwarded as above to you for your

consideration and further action.

Attached: As above
SD
FOREST DIVISIONAL OFFICER
GENERAL FOREST DIVISION
CHHATARPUR,

No./M.Ch. / 2022/ Chhatarpur, Dated

oooooooooooooooooo

Copy:

/ /Translated Copy of page 2 of Action Taken Report (Annexure-1)//



Government of Madhya Pradesh 8
Mineral Resources Department
Mantralaya ' )
:t Letter of Intent ::
?o. - F 3-26/2019/12/1 Bhopal, Date:- 19/12/2019
0,
\/Eﬁ Mining & Industries Ltd.,,
Aditya Birla Centre,
‘B’ Wing, 4™ Floor,
S. K. Ahire Marg,

Mumbai, (Maharashtra) - 400030,

w
c
=4

Letter of Intent with reference to c-auction dated December 11, 2019for

grant of a Mining Lease for Bunder Diamond Block for Diamond in
Sagoria Village, Buxwaha Tehsil, Chattarpur District on 364.00 Hectare
Area of Survey of India Toposheet No. 54P/7.

) Background:

Ll

1.2,

The Directorate of Geology and Mining (DGM), Govemment of
Madhya Pradesh, pursuant to the Mines and Minerals (Development and
Regulation) Act, 1957 (the “Act”) and the Mineral (Auction) Rules,

- 2015 as amended from time to time (the “Auction Rules™), issued the

notice inviting tender dated July 05, 2019 to commence the auction
process for grant of Mining Lease for Diamond located in Chattarpur
District of Madhya Pradesh. The e-auction process was conducted in
accordance with the tender document for the said mineral block and
Esscl Mining & Industries Ltd. was declared as the ‘Preferred Bidder’
under Rule 9(4)(b)(iii) of the Auction Rules.

As required under Rule 10(1) of the Auction Rules and the tender
document for the said mineral block, Essel Mining & Industries Ltd. has
made payment of the first instaliment, being 10% (ten percent) of the
upfront payment of Rs. Rs, 27, 52, 48, 440 (Rupees Twwenty Seven Crore
Fifty Two Lakhs Forty Cight Thousand Four Hundred Forty only)
through RTGS (with UTRN: HDFCR52019121359372005) dated
December 13, 2019 which was recelved on December 13, 2019,

- 3 Grant of Letter of Intent

2.1.

Accordingly, pursuant to Rule 10(2) of the Auction Rules, the
Government of Madhya Pradesh Is Issulng this Letter of Intentfor grant
of Mining Lease for Bunder Diamond Block for Diamond in Sagoria
Village, Buxwaha Tehsil, Chnttarpur District on 364.00 Hectare Arca of

Page 1 of 5
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32,

33,

7 10 Issel Mining & Indugy,,
.14' 7

ci No, 5'”’ /

d the subsequent grant of nforc:‘r;c;u.mncd Minin
¢ ol ntent A7 e provisions of the Act and the Rules mage
"y ! time o {ime, and the Fssel Mining &
oilignmcd as lhe seyccessful bidder’ and
. Jy upon satisfactory

‘ J,casc ON
psequently  4ron Mining o —".
o ¢ requirements under the Act an

completion of all .t'l
there under. '
all be valid only if Fssel Mining & Industries
til the Performance Security
Pradesh, failing which this

hie daic of cxpiry of the Bid

This Letter of Intent sh
Ltd. ensures that the Did Securi
is fumished to the Government of Madhy

Letter of Intent shall become invalid from [

.

ly is valid un
n

Security.

For mfcrcnc?, the requirements under the Auction Rules for designation

of Essel Mining & Industries Ltd, as the ‘successful bidder’ and

;usbscqucm grant of the Mining Lease are reiterated below under para

ur.'d(:r). (b) and (c). It is clarificd that the requirements mentioned below

oy Chg;r:c.i:(l:); ii)‘)“and 5c) ;wc only for reference and in the event of

2 or the Rul qui

e A sl o R‘:: ,c:s made thereunder, the requirements

made thereunder, as the case may

be, shall be applicable,

| (a) esignation a e “Successful Bidder":

Essel Mining & |
; ndustri
successful bidder’ upon.lcs Ltd. shall be vonsidered to be the

() continuin
g 0 be in compli y
conditions of cligiblity; mpliance with all the terms and

() pa
yment of the second §
'n‘ H
o he upfront paymn stallment being 10% (ten percent)
‘

i) Aurnispi
Fou'r l:'n kh' ;‘3’;; l:gh“,:'dm' und chzm;rplil:c, 375.24.84.400
Y l'onr Thousand F rore Twenty

. Page2ors
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(iv) sn\isl‘yiné the conditions specified in clause (b) of sub-

)

scction (2) of section 5 of the Act with respect to a mining
plany and

Complying with the special condition for Bunder Dinmond
Block as npproved by the Ministry of Mines, Government
of Indin vide their letter no 7/46/2015-M.IB- which is
reproduced below: '

HOWO !mz@mﬂ%asiaﬁsmmmtﬁm-

| e & W AN AT A ORT W # AEAa

RNFT @R WA TeedT Jiwe W AR 0@
agmﬁamaénmwﬁmmqmmﬁ?m*
Areaw | B faRar sree|

2. Wt SIS et E@RT FART ERT Afetet $ IR

TR Neawd Feawdr ¥ & AT e §6 &g HSTuRr
ZaRT IR ea eiRe frar s S e
WieeT (R e ZarT PR e & & w18 g

Aol wed @ W anaRE R g F
HIUR I F T sy gy

AT HAGE B I TUeiAwar eTuRr FHeer
ZarT Ui IR@ET Jea @ MR Heaiwaar
ZarT RuiRe gea F F7 A¢ §9 F HUR | I
UTHA Fr IHARA AGeer GereT Y Seeh| 3/ quT
&Ry @i # i ar ffr ar Jrr dadw & Q[
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7 3 30 &Y, % InuR ) AR far s

A
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4.

(b)  Signine of the Mine Developme roductio c

Essel Mining & Industries Ltd, shall sign lhc: Mll::‘ (D;;fc'&gr;:n’:
and Production Agreement with the Govcmm's w1 n):)..
Pradesh upon obtining all conscnls, nppro(;mn, plicnblc.laws
objections and the like as may be requirecd.under app

for commencement of mining operations.

() . Granl of Mining Lease

Subscquent to signing of the Mine Development and Production

ining & ies Ltd. shall make payment
Agreement, Essel Mining & lmlustn.cs‘
ol!: the third installment being 80% (cighty percent) (;{ l}g;g);ont}:
payment and therenller the Government of Madhya Pra
grant the aforementioned Mining Leasc.

Validity

4.1.

Kindly retum the duplicate co
authorized signatory of the Company a
of having accepted the above terms and conditions. The
Intent along with Board resolution should be submitted );

This letter of intenf'is valid for a period of 3 (three) years .'l'rom the da;z
of its issuance, within which time all the above conditions must :
fulfilled and the Mining Lease deed must be executed between the Esse
Mining & Industrics Ltd. and the Government of Madhya Pradesh. In
casc there is a delay in execution of Mining Lease dc':cd due to reasons
bevond the control of the Preferred Bidder, then it may submit an

application to Government of Madhya Pradesh, ‘requesting for further
-extension

If the Government of Madhya Pradesh is ‘satisfied that there is a
delay in excention of Mining Lease deed due to recasons beyond the
control of the Preferred Bidder longer period is required to enable the
Preferred Bidder to satisfy all or any of the above conditions, then it
may cxtend the validity of this letter of intent for such period or periods
as the Government of Madhya Pradesh may specify. Provided that: (a)
this letter of intent shall be extended for a maximum period of 2 years;
and (b) the total period for which this letter of intent would remain valid
must not exceed 5 (five) years from the date of issuance.

py of this Letter of Intent duly signed by
nd fumish a suitable Board Resolution in token

accepted copy of Letter of

ES0I . test withigya period of one
(1) month from the date of receipt of this Letter of Intent,

| Q)
\
(l’mknhl Pandre)
| . Under Secretary
Government of Madhya Pradesh

Mineral Resources Department

Page 4 of §
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Endt. No. - I 3-26/2019/12/1

Copy to: Bhopal, Date:- 19/12/2019
1. Secretary, Government of India, Minlsh'y of Mines, Shastri Bhavan,
New Delhi.
2. Additional Chief Secretary, Govt. of M.P, Forest Department,
Mantralaya, Bhopal.
3. Chief Controller of Mines, Indian Bureau of Mines, Indira Bhavan
Seminiari Hills, Nagpur. i
® Director, Geology and Mining (M. P.) Bhopal.
3 District Collector, Dlstrxct Chhatarpur, (M.P.). J
6.  Regional Head, Geology and Mining, Regional Office, Jabalpur (M.P.)
7

District Forest Officer, District Satna, M.P.).

For information and necessary action please.

8.

Guard File.

/57‘ "
Under Secretary
Government of Madhya Pradesh

Mineral Resources Department

v -~
——
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(iv) satisfying the conditions specified in clause (b)
of sub-section (2) of section 5 of the Act with

respect to a mining plan; and

(v) Complying with the special condition for
Bunder Diamond Block as approved by the
Ministry of Mines, Government of India vide their
letter no 7/46/2015-M.IB which is reproduced

below:

Decisions of the Interdepartmental Committee

constituted by the Government of MP -

1.All the diamond minerals to be mined from the
mines shall prima facie be declared by the
department as per rules and the initial and
estimated value be declared through the diamond

specialist according to the present process.

2.The first auction of all diamond minerals will be
done by the mining lessee company in Madhya
Pradesh itself. For this, the reserve price will be
fixed by the lessee, which shall not be less than
the price fixed by the government mineral

(diamond) expert.

On successful auction, the state will receive

royalty based on the actual sale price.

/[Translated Copy of Page No. 10//
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In case of failure of auction, interim royalty
will be paid to the State Government on the basis
of reserve price fixed by the mining leasehold
company (which shall not be less than the price
fixed by the official valuer). After this, diamond
can be taken freely for export or sale or value
addition, it is mandatory for the lessee to inform
the state government within 02 months of the sale
of diamond mineral. The final royalty shall be
determined on the basis of the actual selling price
(as intimated by the Company) or the reserve
price determined at the time of the first auction,

whichever is higher.

/[Translated Copy of Page No. 10//
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